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RAJYA SABHA

Monday, the 9th December, 1991/18
Agrahayana, 1913 (Saka)

The House met at eleven of the

Clock, Mr. Chairman in the Chair.

~“RAL ANSWERS TO QUESTIONS

Ban on the movement of cotton in
the country

*241, CHOWDHRY HARI SINGH:
Will the Minister of TEXTILES be
pleased to state:

(a) whether it i1s a fact that there
is a ban on the movement of cotton
from one State to another in the
country;

(b) if so, what objective is sought
to be achieved thereby; and

(¢c) whether Government have any
‘nformation that the imposition of
his ban has caused a shortage of
cotton in some States?

THE MINISTER OF STATE OF
'HE MINISTRY OF TEXTILES
‘HRI ASHOK GEHLOT): (a) to
¢) A statement is laid on the Table
£ the House.

Statement

(a) and (b) There is no ban as
such on the movement of cotton from
one State to another in the country.
However, the following regulations
axist in certain States:—

(i) In Maharashira on account of
the existence of the Cotton Mono-
poly Procurement Scheme there is
a ban on movement of kapas out-
side the State. However, there is no
restriction on the movement of bal-
ed cotton. )

(ii) In certain States like Tamil
Nadu, Andhra Pradesh, Karnataka,

etc. the consumer has to get a lic- -

ence from the regpective State
Governments for movement of
cotton bales from other States un-
der the Cotfon
823,

Transport Act, -
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(c) Although some reports of diffi-
culties being faced by mills about
the existence of the Cotton Transport
Act, 1923 have been received, Gov-
ernment is not aware ef any shortage
ofcotton in any State on this account.
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SHRI A. G. :KULKARNI: Sir, I
am ;quite: aware that the Minister i
justified in saying that in Maharash-
tra the entire cotton is procured by
the Marketing Federation. It is nol
that the farmers’ cotton is not pur
chased. ‘What is.-available; iz purchas.
ed entirely::In:this connection, I'want
to ‘know  his -reaction .on two:peints.

One is .abeout the :ad hec.pelicy or
cottan,; particularly  right. from  the
crop plamtation® to :ghining <and ex-
port. Ts .the -Minister: aware -that
knee-jerk actions and ad hoc-aetion
and announcements of  .support has
created an anomaly. The prices ot
cotton yarn have risen. We have al
discussed. Jast- time:. about -the hand-
loom-weavers.;and: all .the - consumers.
So, »wrill: the Government take -a ra-
tioha] view on -amnouncing .a .policy
on cotton export, one?

Secondly, Mr. ‘Minister, ;perhaps
you may.net ‘be -aware : that the Cot:
ton Teansport Act, 1923, .breeds -cor
ruption. .It is.ef no.use:beocause evers
State has its own policy. There i
no necessity of having this Transpor
Act of 1923. Tt should be-scrappec
becauge ‘it is ‘ereating hurdles, as mj
friend has rightly stated.

MR. CHAIRMAN: Your gquestioni
whetler#ké™ Government will thinl
of scrappifig i’ i
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SARI'A.  G. KULKARNI; “Scrapp-
ing it. You are quite right. You are
just like a censor today, Sir.
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SHRI S. K. T. RAMACHAND-
RAN: Sir, taking intg account the
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evils bred by such a ban and restric-
tion, will the Government give an ‘ag~
surance, taking into account the new
industrial ang trade policy also, that
it will not "eome with dny restriction
or ban on the movement of commodi-
ties, especially cotton, from one Sta-
te to another Sfate.

KUMARI CHANDRIKA PREMIJI
KENIA: In reply to part (c) of the
question, ‘the hon. Minister has stated
that some reporis of difficulties faces
by the mills have been received, but
the Government is not aware of ‘any
shortage of cotton. As-per my -infor-
mation the textile industry as a
whole is suffering for want of cotton.
Mills are running below capacity and
many of the labourers have been
laid off. All this is creating discon-
tent among the labourers themselves.
Prices of most of the cotton vharieties
have gone up. These prices have
gone up to the tune of 70 per cent as
comparcd #o the priees of last year. I
feel it is high time for the Govern-
ment to announce a national policy
for cotton itself because cotton is
the basic raw materia]l for the texti-
les.

MR. CHAIRMAN: Your question is:
will the Government announce a
policy on cotton?

KUMARI CHANDRIKA PREMJI
KENIA: My question is whether the
hon. Minister would announce on the
floor of the House ¢hat he will ‘evolve
a natioria] policy for cotton, Sécond-
1y, starvation Geaths of the haridloom
weavers, particuldrly in the Prakassm
and Guntur districts of Andhra Pra-
desh, have been brought to light. I
would like to know what steps the
hon. Minister has taken to amelio-
rate the plight of the handloom wea-
vers.
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